HIGH COURT OF SIKKIM
GANGTOK

No.: 3 / HLs /JMM Date: 5711 / 2%

Pursuant to the judgment dated 15.12.2022 passed by Hon’ble Supreme
Court of India in the case of Gohar Mohammed, Appellant v. Uttar Pradesh
State Road Transport Corporation & Others, Respondents, Civil Appeal
N0.9322/2022 (arising out of Special Leave Petition (C) No.32448 of 2018) the
following Distribution Memo is hereby prepared and published attaching the
Police Stations (in column-3 of the table below) with the respective Motor
Accidents Claims Tribunals(MACTs) (in column-2 of the table below)

functioning in the State of Sikkim:-

DISTRIBUTION MEMO
Table
Sl.No. Name of the MAC Tribunal Police Stations attached
Sadar

Ranipool

oY

MAC Tribunal, Gangtok

Singtam

Kupup

Sherethang

Pakyong
Rhenock
Rongli

2. MAC Tribunal, Pakyong

Rangpo

Mangan
Phodong
Chungthang

3. MAC Tribunal, Mangan

Lachen
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Namchi

Jorethang
Melli

Ravangla

4, MAC Tribunal, Namchi

Yangang

Temi

Soreng

5. MAC Tribunal, Soreng Sombaria

Nayabazar
Kaluk

Gyalshing

Dentam

MAC Tribunal, Gyalshing
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Uttarey

This Notification shall come into force with immediate effect.

By Order,

sd/-
(Prajwal Khatiwada)
REGISTRAR GENERAL

\2s- 16\ HS

Memo No.
Date:
O 0 202 o
Copy to :- S—’ 4,\
O1. The Secretary General, Supreme Court of India, New Delhi.

02.

03.

04.

05.
06.
07.
08.
09.
10.

The Additional Registrar-cum PPS to Hon’ble the Chief Justice, High Court of
Sikkim, Gangtok.

The Additional Registrar-cum-PS to Hon’ble Judge, High Court of Sikkim,
Gangtok.

The Deputy Registrar-cum-PS to Hon’ble Judge, High Court of Sikkim,
Gangtok.

All Motor Accidents Claims Tribunals in the State of Sikkim.

Director General of Police, Sikkim Police Headquarters, Gangtok.

All Police Stations

All Section-In-Charge, High Court of Sikkim, Gangtok.
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